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. G.S. R 224(E).—~In the Nothlcatmn of the Gpvernment of India, Ministry of Coinpany Affalrs pubhshcd in the
Gazette of India, Extrdordinary, PartI1, Section 3; Sub-s tion (1), dated the 27th November, 2006, vide G.S.R: 734 {E) dated
the 27th November, 2006, at pages 3 to 5 in respect of thefCost and Warks Accountants Procedures of Mectings of Quality
Review Board, and Terms and Coudluons of Scr\ﬂces and lowances_to the Chairperson and members of the Board Rules,
2006, atpach—' . cd emee ' L
(a) inrule 1,insub-rule (1), for “Cost and Works ¥ccotintants Procedures ‘of mectmg of Quality Review Board
and Terms and Conditions of service and allowances of the Chairperson and members of the Board Rules,
2006”, read “Cost and Works Accountants-(Procgdures of Meccting of Quality Review Board and Terms and
Conditions of Service and A!lowances of the Ch rson and Members of the Board) Rules, 2006™".
() inrule 2, in the Definitions, in clause (a) for “Cos and works Accountants Ac[ 19497, read “Cost and
-~ Works Accountants Act, 1959", |
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G.S.R. ZZS(F ).—In the Notification of the Government of India, Minisiry of Company Affairs pubhshod in the

Gazette of India, Exlmordmary, Part1], Section 3,-Sub-section (i), dated the 17th November, 2006, vide G.S.R.708 (E) dated

: thc 17th Novembet, 2006, at pages 4 to'8, inrespect of the Chartered Accountants (Eiection Tribunal) Rules, 2()06 at p'lg,c
4 inrule2,in clause (f) for © “Tribunal” mcans the. Tribunal formed under Sub-section (l) of Section'l of thc Act’, read

¢“Tribuna!” means the Tribunal formed under Sub-section (1) of Section 10B of the Act _ : '
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S R. 226(E) ~n the Notification of the Governient of Indm, Ministry of Company Affairs pubhshccl mn lhc
Gaz.ctte of India, Extraordinary, Part 11, Section3, Sub-section (1), dated the 17th November, 2006, vide G.SR. 710(E) dated
. the 17th November, 2006, at pages 4 lo %, in respect of the Cosl and Works Acoo,ugtants (Elccuqn Trlbux_lal) Rulcq 2006 —
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T (@ mrulel mtheDcfmmons, : ) ‘ -k
. ‘ N . (1) for serial numbers “{g}, (h) (1) g, (k) and 0" read “(a), (), (c) {d), (c) and (f)

(i) inclause(f),for " “Tribunal” means the Tribunal formccl urnider Sub- section {1V of Sccuon 1ol the
_ Act' read’ ‘Trlbunal” mcans the Tribunal formed under Sub-section (1) of Section 1OB of lhc ‘Act’; |

(2} dtpagGS msub—rulc(B) ofrule3 forsenai numbers “(f), (g) (1, (i) and Y, read“(a), (b), &), (d) (md (@),
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CORRIGENDUM
"New Delhi, the 22nd March, 2007 -

- G.SR.227 (E) —In thc Notification of the Government of India; Ministry of Compzmy Aff airs pubhshcd n the-

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i}, dated the 17th November, 2006, vide G.S.R. 709(E) dated
the 17thN0vcmber 2006, at pages 4 to 8 in respect of the Company Sccrelaries (Election Tribunal) Rules, 2006,—

(1) atpage 4—
oy {a) mRuleZ, inthe Dcflmtmns—
@) forserial numbers “(ruf, (), (0), (p); (Q) and (I) read “(a) (b), (©), (d), () and (D 3

{i) in clause (f); for “Tribunal” means the Tribunal formed under sub-section (1) of Section 1 of the
Acl, read ' “Tribunal” means the Tribunal formed under sub-section (1) of Section 10B of the Act’.

n]

(2) al pragc 5,in sub-rule (3), of rule 3, for serial nunbers “(k), (), (m), (n) and (0)“ read “{(a), (b), (), {d) dnd {e)’. .
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